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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD 3EN'FI 

AT i-riD ERAB AD 

O.A.NO.331/92 	 Date of Order: 28.7.19 92. 

BEThEEN: 

Applicant. V.B..breedharan 

A N D 

Director, 
Defence 11achine1J Design 
Es taD lishiflent, 
31, Sarjeni Levi Road 
Secunderabad. 

Director of Systems (L), 
Naval Head Guayters, 
Sena Shaven, 
New Delhi. 

Union of India, 
rep. by the Secretary, 
Ministry of DefenCe, 
New Delhi. 

N.M.SureSh Kumar, 
head Draftsman, 'A!x.Qr7 
Defence Machinery Design 
Establishment, 31, 
Sarojini Levi Road, 
Secunderabad. 

Counsel for the Applicant 

Counsel for the Respondents 

Respondents. 

Mrs S.Thrioura Sundark 

Mr. N.V.Ramána3 	CC 

CURAM; 

MON 'B LE Si-IRI T .CdANDRASEKHARA REDDI, MEMBER (JULL.) 

(Drder of the Single Member Bench delivered by 

Hon'ble ShriT .Chandrasekhata Reddy, Menter(Judl.) 	). 



ffi 

The Director, 
Defence Machinery Design Establishment, 
31. Sarojani Levi Road, 
Secunderabad. 

The Director of Systems (L) 
Naval Head Quarters, 

Sena Bhavançt 
New Delhi. 

The Secretary, 
Union of India, 
Ministry of Lef ence, 
New Delhi. 

One copy to Mrs. s.Thripurasundari, Advocate, CAT.Hyd. 

One copy to Mr.N.V.Ramana, AOdl.CGSC.CAT.Hyd. 

One àpaxe copy. 
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S (P 
This is an application filed under Section 

19 of the Pdministrative Tribunals Act to declare the right 

of the applicant to be encadred t Secunderabad based on his 

option and pass such other order or orders as may deem fit and 

proper in the circumstances of the case. 

Mrs.S.Thripura Sundari, for the applicant 

and Mr.V.Rajeswaa Rao for Mr.N.V.Rarnana, Standing counsel for 

the respondents are present. Heard both sides. 

Mrs S.Thripura Sunderi has filed a men-c 

stating that the applicant intends to withdraw from the OA 

with liberty to file a fresh OA. in view of the said letter 

filed by Mrs.S.Thripura Sundari on behalf of the applicant we 

dismiss this OA as withdrawn. The applicant would be at liberty 

to file p fresh CA in accordance vith law if the applicant 

is so advised. 

Furnish a wpy of this order to the Advocate 

for the applicant by tomorrow. 

—. 	 IL__. 

- 	(T.cHANDr&ASEKJ-thRA REDDY) 
Member(Judl.) 

Dated: 28th July, 1992. 

(Dictated in the Open Court) 
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THE HON'BLE HR.R

['!'~3D 

ALASUBRALVAN±Jq:() 

THE HON'BLE llR.T- CHI~NDRASEKHAR REDDY 
MEI4BEFJJ) 

AN 

THE HON'BLE 1.11 	ROY : MEER(J) 

Dated: 1"6_7 -1992 

ORZC/JIJEQMENT 

in 

O.A.No, 	
19 

) 

Adrnitttd and interim directions 
issued! 

aaiowe4 

Ljspos4 of vith directions 

Dismissl9d 

pvm. 

as withdrawn 

Dismissfa for efau1t. 

No order as to costs. 

&; 

I 	 I 
92 fr. , 

J. 	 i•Sfr\! 	&: 




